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Union of Idit & Orb . Rpondents 

Order dated 1342012 

L''!,  bi(,-, Shi. A (-'.R, MLPW) 

H eard Mr. S. i.:ha, Ld. Sttndm (.ounsc1 

appearing tot the R.tpOfld.e11.t-kaüWayS 

Mr. Ojbasuhmils that he has already filed 

t 	 !? 

on 	of himity pension 	ths aspeeL action has 

already been taken by the 1i.asiern Railways, Accounts 

L)epathncnt, the nevance oj the appAicm.t. has since been 

redressed. 

Be that as it lm3y, it is seen from the record that 

when the matter came up i'or the first ttrne on 2.51,18.2010, 

neither the counsel fr the app.icaiit nor the mpplicant himself 
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Counter has, heeit filed 'rn 3 0 .0. .201 1 and 

thereafter iio rejotndcr has been tiled liii date. Neither any 

step has been taken by the apphcant to brwg the matter hekre 

the Bench in ftct. 3010T 28.0.201 I, this rnattei was never 

placed before the 8cnch. Today also none is pre:.ent for the 

applicant 

In VIeW of the above, this' 0. A. is dismissed as 


